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The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in

Sub: _Response in compliance of the order dated- 01.11.2023 passed by Hon'ble National Green
Tribunal, New Dellhi in Original Application No. 673 of 2023.

o In compliance of the order dated- 01.11.2023 passed by the Hon'ble National Green Tribunal,
New Delhi in Original Application No. 673 of 2023 News Item Titled "Four Dead Five Injured After
Blast In Soap Factory In Meerut" Appearing In Hindustan Times Dated- 17.10.2023. The Response is
annexed herewith and forwarded to you with the request that the same may be placed before the
Hon'ble Tribunal.

Yours Sincerely

Enclosure- As above 54
( Sanjeev Kumar Singh )
Member Secretary
Copy to:

I. Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi for
necessary action please.

2. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary action
please.

3. Regional Officer, U.P. Pollution Control Board, Meerut for information and necessary action.
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Response in_compliance of the order dated 01.11.2023 Passed by Hon'ble National
Green Tribunal, New Delhi in OA No. 673/2023 SuoMotu In re: News item
appearing in Hindustan Times dated 17-10-2023 entitled “Four dead, five injured
after blast in soap factory in Meerut.”

The main relevant contents of the order given by Hon'ble National Green Tribunal,
New Delhi order dated 1.11.2023 in OA No. 673/2023 SuoMotu In re: News item
appearing in Hindustan Times dated 17-10-2023 entitled “Four dead, five injured after
blast in soap factory in Meerut” are as under:-

"..3. The report further reveals that many such industrial activities are going on in the
buildings in Lohia Nagar Residential area and that the units were operating without requisite
permissions from the competent authorities. As per the report, there is a possibility that the unit
was using hazardous chemicals. The report reveals that substantial issue relating to compliance
of the environmental laws is involved in the matter.
4. Hence, we impleads the following as respondents in the OA:-

i. District Magistrate, Meerut

ii. Vice Chairman, Meerut Development Authority

iii. Member Secretary, Uttar Pradesh Pollution Control Board

iv. AlokRastogi, M-307, Lohia Nagar, Meerut

v. Gaurav Gupta s/o Shri Viren Gupta r/o 428/7 Sector-7, JagratiVihar, Meerut
5. Let notice be issued to the above respondents except the District Magistrate, Meerut who is
present by virtual mode today.
6. The report filed by the District Magistrate, Meerut does not disclose the action which has
been taken for grant of compensation to the family members of the deceased victims and to
ascertain the real cause of the blast in the soap factory. District Magistrate, present in person,
seeks further time to file a report in this regard within two weeks.
7. List this matter on 16.01.2024.""

As per the instructions, the site was inspected on 25.10.2023. It was noted that

waste from a completely demolished house was lying at the site. The building was
demolished due to the blast that took place in the morning on 17.10.2023. Most of the
debris was removed during rescue operations. The location of the site is Lohia Nagar
residential area of Meerut. On asking around. it was found that on 17.10.2023, around 07
am, a loud bang was heard. Smoke was seen rising towards the sky from the house and the
house collapsed. The administration team carried out rescue work.

The place of incident has been stated to be House No. M-307, Lohia Nagar, Meerut
and the owner of the building has been stated to be Sanjay Gupta. Some people took the
house on rent and used to store soap and phenyl and buy/sell and repair old printing
machines. A plastic goods manufacturing factory was being operated in the house. It was

also notice that the electricity connection in the building was taken by the building owner.
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Through this office's letter dated 19.10.2023, the District Administration has been
informed in continuation of their letter dated 18.10.2023 that even if any type of industry
applies having residential land use, Consent To Establish and Operation (CTE/CTO) is not
provided by the UPPCB as per the order dt.13.08.2023 passed by the Hon'ble High Court,
Allahabad in Writ Petition No. 34957/2003 Smt. Mithilesh Jain vs. State of Uttar Pradesh
and others. (Annexure-1)

Consent To Establish and Operation (CTE/CTO) is not issued from the regional
office level for any production or business at the referred site.

It is noteworthy that in compliance of the order dt. 30.10.2019 passed in OA No.
65/2019 by Hon'ble National Green Tribunal, New Delhi, Department of Environment
Forest and Climate Change, (UP Government) vide its order no NGT-613(1)81-7-2019-
152(Writ)/2016 dt. 28.11.2019 (Annexure-2) has directed Urban Development/ Housing
and Urban Planning/Energy/Infrastructure and Industrial Development Department for
closure of industrial units established/ operated in residential areas/shifting them to
suitable places as per order of Housing and Urban Planning Section's letter No. CS-89/9-
aa-3-2003-62writ/2003, dt.05.09.2003 issued earlier.

It is further noteworthy that Chairman, UP Power Corporation Ltd, Lucknow vide
its Letter No.: 1017/503if¥o(at0:00) / voizawed / foffo, Dated: 02.11.2020 has directed
to Managing Directors, Vidyut Vitran Nigam Ltd of Dakshinanchal, Agra/Madhyanchal,
Lucknow/Purvanchal, Varanasi and Pashchimanchal. Meerut for not issuing temporary
and permanent industrial connections to Red and Orange type industries without obtaining
CTE/CTO from UPPCB. (Annexure-3)

Action against the industries operating in the residential area in violation of land
use is to be taken by the concern department like Development Authority. regulated arca

authority and Electricity Department etc.
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Phone :-6121-2577676
Email id :- romeernlauppeh,in
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"The Tribunal directed as follows:

"IV. Concemed States may cvoive enforcement mechanism for
closing/shifling of indusirial units other than houschold
industries from residential/non conforming areas in the light of

law laid down in M.C. Mchta Vs Union of India, (2204) 6SCC
588."

8. Vide order dated 09.07.2019 in OA No. 35572019, Mohammad ¥

usuf
. State of Maharashtra & Ors, this Trib

unal
observed:

"9 Pollating Industries cannot be allowed in a residential
area, Town Planning authorities have to ado

3 Reference may also b

¢ made to some of the orders of thy
Tribunal dealing with so

mewhat similar situations."
9. It will be Appropriate that consisten with the direot
Supreme Coury end this Tribunal, the State of UP takes further

10, A Copy of this order he Committee constituted by this
in Qriginal Application No. 670/2018,
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Atul Singh Chauhan V. Ministry of Environment, Forest and Climate
Change & Ors. headed by Justice S.K Singh, former Judge of the
Allahabad High Court.
The said Committee may also monitor remedial measures in the
matter and furnish a report to this Tribunal by email
judicialngt@gov.m.
List for futher consideration on 06.02.2020.
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